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'(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. OF 20045~
BETWEEN S

Shri Kollol Mukherjee @ Mukhopadhay

. . Appﬁcant _ -
, -Versus- o
The Union of India & Others
...Respondents
LIST OF DATES AND SYNOPSIS:

Annexure-A is the photocopy of Office Order
No.21(104)/SE(Co-ordn. ) ER/CPWD/CAL/2003/142 Dated 04-
03-2004 1ssued by the Respondent No.4.

Annexure-Al is the Type copy of Relevant Portion of the Office
Order No.2l1 (104)/SE (Co-ordn.)/ER/CPWD/CAL/2003/142
Dated 04-03-2004 issued by the Respondent No.4. |

Annexure-B is the photocopy of the Representation Dated 12-04-
2004. - |

Annexure-C is the photo copy of letter No.8(1)MCESD-
11/2004/05 Dated 12-04-2004

Annexure-D, E & F are the photocopies of Representations Dated
03-05-2004, 12-07-2004 and 26-07-2004 filed by the Applicant.

)
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Amnexure-G  is- the photocopy of the Office Order

\)\

No.21(104)/SE(Co-ordn.)/ER/CPWD/CAL/2004/672 Dated 11-

11-2004.

Annexure-G1 is the Type Copy of the Relevant Portion of the

Office Order - No.21 (104)/SE (Co-ordn.)
/ER/CPWD/CAL/2004/672 Dated 11-11-2004

Annexure-H is the photocopy of Representation Dated 24-11-
2004 filed by the Applicant before the Respondent No.5.

Annexure-] is the photocopy of Judgment & Order Dated 27"
March 2002 passed by this Hon’ble Tribunal in O.ANo.412 &
431 of 2001. ‘

This application is not made against any Speciﬁc order but it is
made for seeking a direction from this Hon’ble Tribunal directing the

Respondents to release the Applicant from Office of the Manipur Central

Electrical Sub Division-IL, Central Public Works Department, GC, CRPF

Langjing, Imphal to XKolkata as 'per transfer office order

No.21(104)/SE(Co-ordn.)ER/CPWD/CAL/2004/672 Dated 11-11-2004
issued by the Respondent No.4.

RELIEF SOUGHT FOR:

That the Respondents, particularly the Respondent No.4 & 5 may.

be directed by the Hon’ble Tribunal to release the Applicant from the
present place of posting from Office of the Manipur Central Electrical
Sub Division-II, Central Public Works Department, GC, CRPF Langjing,

- Imphal to Kolkata as per transfer office order No.21(104)/SE(Co-

ordn.)/ER/CPWD/CAL/2004/672 Dated 11-11-2004.

To Pass any other relief or relieves to which the Applicant may
be entitled and as may be deem fit and proper by the Hon’ble Tribunal.

To pay the cost of the applicatior.



INTERIM ORDER PRAYED FOR: |

The Applicant prays before this Hon’ble Tribunal secking an interim
order by this Hon’ble Tribunal by giving a direction to the Respondents
particularly the Respondeni No4 & S to release the Applicant from his

"present place of posting as per office order No.21(104)/SE(Co-

0rdn.)/ER/CPWD/CAL/2004/672 Dated 11-11-2004.
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GUWAHATI BENCH, GUWAHATI. = =T

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL \(/3
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. OF 2008, -t

BETWEEN

Shri Kollol Mukherjee @ Mukhopdhay,
Junior Engineer (E),

Office of the Manipur Central Electrical
Sub Division-II, Central Public Works
Department, GC, CRPF Langjing, Imphal.

. ...Applicant
-AND- -

1. The Union of India represented by the
| Secretary to the Govémment of India,
* Ministry of Urban Affairs,
Nirman Bhawan, New Delhi-110011.

2. The Director General Works, .
éen&al Public Works De.partment,‘
118-A, Nirman Bhawan,
New Delhi- 110011.

3. The Chief Engineer (E), EZ & NEZ,
Central Public Works Department,
Nizam Palace, 6% floor,

234/4 AJC Bose Road,
Kolkata-20.

4, The Superintending Engineer (Co-
ordination Circle) Eastern Region, Central
Public Works Department 234/4



D

2)

3)

o

. Acharya J.C Bose Road, Nizam Palace,
(2" MSO Building, 17 Floor)
Kolkata-20.

5. The Executive Engineer (Electrical),
Central Electrical Division, Central Public
Works Department, Malugram, Mela
Road, Silchar-2, District-Cachar.
... Respondents

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is not made against any specific order but it is

- made for seeking a direction from this Hon’ble Tribunal directing the

Respondents to release the Applicant from Officé of the Manipur Central
Electrical Sub Division-1I, Central Public Works Department, GC, CRPF
Langjing, Imphal to Kolkata as per transfer office order
No.21(104)/SE(Co-ordn.)/ER/CPWD/CAU2004/672 Dated 11-11-2004
1ssued by the Respondent No.4.

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION:

The Applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985. - '

FACTS OF THE CASE:

Facts of the case in brief are given below:



4.1)  That your humble Applicant is a citizen of India and as such he is
entitled to all rights and privileges guaranteed under the Constitution of
India. '

42) That your Applicant begs to state 'that he is working as Junior
Engineer (Electrical), Manipur Central Public Works Department, GC,
~ CRPF Langjing, Imphal. He joined at Imphal on 24-09-2001. It may be
stated that your Applicant is a handicapped person suffering from Severe
Ancolysing Spondelities. '

4.3) That your Applicant begs to state that he has completed his 2
(two) years tenure in North Eastern Region on 24-09-2003 as per Office
‘Memorandum  No.20014/3/83-D-IV. New Delhi dated 14““
December1983 issued by the Ministry of Finance, Department of
Expenditure, Government of India and also as per Office Memorandum
No.29/1/97-EC1 Dated 10® December 1997 issued by the Office of the
Respondent No.2. After completion of his tenure at North Eastemn
Region i.c.at Imphal, the Applicant filed a Representation before the-
Respondent No.4 for his choice place of posting. Accordingly he was
transferred from Imphal to CCEC-IL Kolkata vide Office Order
No.21(104)/SE(Co-ordn.YER/CPWD/CAL/2003/142 Dated 04-03-2004
1ssued by the Respondent No.4.

Annexure-A  is the photocopy of Office Order
No.21(104)/SE(Co-ordn.)JER/CPWD/CAL/2003/142 Dated 04-
03-2004 issued by the Respondent No.4.

Annexure-Al is the Type copy of Relevant Portion of the Office
Order No.21 (104)/SE (Co-ordn.)/ER/CPWD/CAL/2003/142
Dated 04-03-2004 issued by the Respondent No.4.

44) That your Applicant begs to state that he filed a Representation
on 12-04-2004 before the Respondent No.S through proper channel
requesting him to relieve him immediately from Imphal and enable him
to join at his new place of posting at Kolkata. The Assistant Engineer
(Electrical) Manipur Central Electrical Sub Division-II vide his letter
No.8(1)MCESD-11/2004/05 Dated 12-04-2004 inform the Respondent
No.5 that the Applicant will be released from Imphal only after joining
of a substitute. " P |



Annexure-B is the photocopy of the Representation Dated 12-04-
2004. .

Annexure-C is the photo copy of letter No.8(1)/MCESD-
11/2004/05 Dated 12-04-2004.

4.5) That your Applicant begs to state that he agamn filed

-Representation on 03-05-2004 & 12-07-2004 before the Respondent

No.5 through proper channel for early implementation of his transfer
order dated 04-03-2004. He also filed a Representation on 26-07-2004
before the Additional Director General (Eastern Zone), Central Public
Works Department, Kolkata through proper channel for his early release
from Imphal to Kolkata.

 Amnexure-D, E & F are the photocopies of Represenﬁtions Dated
03-05-2004, 12-07-2004 and 26-07-2004 filed by the Applicant.

46) That your Applicant begs to State that surprisingly instead of

releasing the Applicant from Imphal to Kolkata b)'/‘ the Responderits, the
Respondent No.4 issued another Office Order No.21(104)/SE(Co-
ordn.)/ER/CPWD/CAL/2004/672 Dated 11-11-2004 by which your
Applicant was again transferred to Kolkata, KCED-II from Imphal. After

receiving the said Second Transfer Order Dated 11-11-2004 your |

Appllca;afeﬂﬁ"l‘id kin Representation on 24-11-2004 before the Respondent
No.5, But till now the Respondents have not taken any steps for release
of your Applicant from his present place( of posting 1.e.ImphaL Hence
finding no other alternative your Applicant is compelled to approach this
Hon’ble Tribunal for seeking justice in this matter.

Annexure-G  is the photocopy of the Office Order
No. 21(104)/SE(Co-ordn )/ER/CPWD/CAL/2004/672 Dated 11-

11-2004.
Annexure-G1 is the Type Copy of the Relevant Portion of the
Office Order No.21 (104)/SE (Co-ordn.)

/ER/CPWD/CAL/2004/672 Dated 11-11-2004

Amnexure-H is the photocopy of Representation Dated 24-11-
2004 filed by the Applicant before the Respondent Nq.S. ,



47) That your Applicant begs to state that in the Transfer Order
Dated 11-11-2004 paragraph-1 it has been clearly stated that “In terms of
DGW, CPWD, New Delhi’s O.M. No.A-22015/72/2000-ec-V1 dated 09-
8-2000, unless otherwise specified, the Junior Engineers Under/Order of
transfer and posting shall immediately /pr‘oceed to their respective place
of posting and all the controlling officers shall 2’3‘&% the officials under
order of transfer at the earliest without waiting for the substitute. The
relief of officials should not be delayed by the controlling officers for
any reasons. The cases, where officials under order of transfer are not
relieved within 30 days, wifl be brought to the notice of the Director
General of works for taking action against the defaulting officer”.

"From the above it is very clear that without waiting any substitute

the Transfer Order should be implemented by the Concerned Authority.
* As such the contention of the Respondents for waiting substitute is not

maintainable in the eye of law.

4.8) That your Applicant begs to state that in a similasly situated case
i’e. in Original Application No.412 of 2001 and 431 of 2001 filed by the
similarly situated persons before this Hon’ble Tribunal, the Hon’ble
Tribunal vide its Order dated 27" March 2002 held that “It was the
responsibility of the Respondents to take steps for finding out the
surrogate. The inaction on the part of the Respondents in not giving
effect to the transfer order in the set of circumstances cannot be legally

sustained. The Respondents are directed to take all out effort to give

effect to the order of transfer dated 31.05.2001 with utmost expedition
and at any rate within a period of two months from the date of receipt of
this order, in respect of the Applicants”.

Annexure-I is the photocopy of Judgment & Order Dated 27
March 2002 passed by this Hon’ble Tribunal in O.ANo.412 &
431 of 2001.

4.9) That your Applidant begs to submits that at the Respondents have
deliberately and intentionally discriminated your Applicant by not
releasing him from present place of posting to Kolkata in spite of his two
Transfer Orders Dated 04-03-2004 and 11-11-2004. As such it is fit case
for giving adequate direction to the Respondents by the Hon’ble Tribunal

L



- _ '
to lease your Applicant immediately in compliance of his Transfer Order
issued by the Respondent No.4.

4.10) That your Applicant submits that he has got reason to believe that
the Respondents are resorting the colorable exercise of power to

accommodate their interested persons in their favourable place.

4.11) That your Applicant submits that the action of the Respondents is
mala fide, illegal and with a motive behind. .

4.12) That your Applicant submits that the action of the Respondents

by which the Applicant has been deprived of his legitimate rights 1s
arbitrary. It is further stated that thie Respondents have acted with a mala-
fide intention only to deprive the Applicant from his legitimate rights.

4.13) That your Applicant submits that the action of the Respondents is
highly illegal, improper, whimsical and also against the policy adopted
by the Government of India.

4.14) That in view of the facts and circumstances it is a fit case for
 interference by the Hon’ble Tribunal to protect the interest of the
Applicant and his family members.

4.15) That this application is filed bona fide and for the interest of
justice. 7
The Applicant craves leave of this Hon’ble Tribunal advance

further grounds the time of hearing of this instant application.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:
5.1)  For that, due to the above reasons narrated in detail the action of

the Respondents is in prima facie illegal, malafide, arbitrary and without
jurisdiction.

52) For that, the Respondents have not considered their own

guideline regarding release of person when he is transferred. As such
there is no jurisdiction in denying the said benefit to the Applicant.

X
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5.3) For that, the action of the Respondents have violated the Article
14, 16 and 21 of the Constitution of India.

| 5.4) For that, the action of the R&sponglents 18 arbitmry, mala fide _and

discriminatory with an ill motive.

5:5) For that, in any view of the matter the action of the Respondents

are not sustainable in the eye of law and as well as fact.

The Applicant craves leave of this Hon’ble Tribunal advance
further grounds the time of hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY

OTHER COURT:

That the Applicant further declares_that he has not filed any
application, writ petition or suit in respect of the subject matter of the

instant application before any other court, authority, nor amy such

-

application, Writ Petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

-

| Under the facts and circumstances stated
above the Applicant most respectfully prayed that

Your Lordships may be pleased to admit this

application, call for the records of the case, issue
notices to the Respondents'as to why the relief and
relieves sought for by the Applicant may not be
granted and after hearing the parties may be
pleased to dispose up this application on the
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10)

11)

12)

A

N\

admission stage and may be pleased to direct the
Respondents to give the following relieves:

8.1) That the Respondents, particularly the Respondent No.4
& 5 may be directed by the Hon’ble Tribunal to release the

¥

Applicant from the present place of posting from Office of the

Manipur Central Electrical Sub Division-II, Central Public Works
Department, GC, CRPF Langjing, Imphal to Kolkata as per
transfer office order No.21(104)/SE(Co-
ordn.)/ER/CPWD/CAL/2004/672 Dated 11-11-2004.

8.2) To Pass any other relief or relieves to which the Applicant
may be entitled and as may be deem fit and proper by the

Hon’ble Tribunal,

8.3) To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

The Applicant prays before this Hon’ble Tribunal seeking an interim
order by this Hon’ble Tribunal by giving a direction to the Respondents
particularly the Respondent No.4 & 5 to release the Applicant from his
present place of posting as per office order No.21(104)/SE(Co-
ordn. YER/CPWD/CAL/2004/672 Dated 11-11-2004.

Application is filed through Advocate.

Particulars of 1.P.O.:

1LP.O. No. FR63) 0 4DHg

Date of Issue 20.17 9006

Issued from Gwos hexd, Cops
Payable at G al:
Woy e 3

LIST OF ENCLOSURES:
As stated above.

Verification. ......
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NERIFICATION-

I, Shri Kollol Mukherjee alias Shri Kollol Mukhopdhay, Junior Engineer
(E), Office of the Manipur Central Electrical Sub Division-II, Central Public
Works Department, GC, CRPF Langjing, Imphal, Manipur.do hereby solemnly
verify that the statements made in paragraph nos. C( y G 7 —
are true to my knowle((ge those made in
- paragraph nos. (', (. .¢. (. S/ (.¢ ate matters of records are true to
my informationL:leri)v:d t:éri ?og iéhicg I bel]::mvegto be true and those made in
paragraph 5 are true to my legal advice and rests are my humble submissions
before this Hon’ble Tribunal. I have not suppressed any material facts.

And [ sign this Verification on this the 3., day of Javvwom7» 2004, at

- Guwabhati.
A=
( 1Kollo\ M mk\m)g«ez>
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CENTRAL PUBLIC WORKS DEPARTMENT
OFFICE OF THE SUPERINTENDIDNG ENGINEER

TEL: (033) 2247-7416, FAX NO. (033) 2281-3183.

i

RELEVANT PORTION OF TRANSFER ORDERS OF J.E.

-Type Copy-

ANNEXURE -Al

-

GOVERNMENT OF INDIA

COORDINATION CIRCLE (ER),
2"? MSO BUILDING, NIZAM PALACE, 27 FLOOR,
234/4 A.J.C. BOSE ROAD, KOLKATA-29

- No.21(104)/SE(Co-ordn. )YER/CPWD/CAL/2004/142

. SL.Ne.

NAME OF SE(E)
Shri/Smt.

S.DASGUPTA
SXK. BISWAS
GOPAL SAMANTA
PX. BOSE
BK.PAL

ASHIM KUMAR
GHOSH
S.N.NASKAR

PRADIP DAS

M.DEBNATH

OFFICE OQvER

The Chief Engineer (EZ-I), CP.W.D,, Kolkata is pleased to order the
transfer/posting of the following Junior Engineer (Elect.) with immediate effect
in public interest. '

FROM

CCED-VL KOL

CCED-V, KOL
CCED-IV, KOL
CCED-I, KOL
CCEDLKOL
CCED-V, KOL
CCEDV, KOL
SE (P & A), EZ-,
KOL

SCED, SILIGURI

SCED, SILIGURL
HQ: GANGTOK

TO

-

SE(PXE),IBB, SILIGURI

. RCED, RANCHI, HQ:

HAZARIBAG
PCED, PATNA

PCED, PATNA

CCED-VI, KOIL, HQ:
BERHAMPUR

BCED, BBSR

SCED, SILIGURL, HQ:

- GANGTOK

CCED-V, KOL, HQ:
DURGAPUR

SCED, SILIGURI, HQ:

. COCHBEHAR

SCED, SILIGURI, HQ:
SILIGURI

Dated :04/03/2004

VICE

S.SARKAR,
RETIRED.

K.RUDRARAL

EXISTING
VACANCY

JLK.SINHA
PRMOTED

© S KMODAK

TRANSFERRED

SKABIRAT
TRANSFERRED

M.DEBNATH,
TRANSFERRED

B.C.DATTA
TRANSFERRED

EXISTING
VACANCY

PRADIP DAS
TRANSFERRED

- v o o i



B

Note: -In view of the warning of PAD (EZ), CPWD, Kolkata about salary of
JEs posted in excess of Sanctioned strength shall not be paid, all concerned are
requested to implement this order of transfer urgently. Consequence of non-
payment of salary to the JEs shall rest with DDO’s of the concerned officer. |

1. In terms of DGW, CPWD, New Delhi’s O.M. No.A-22015/72/2000-ec-
VI dated 09-8-2000, unless otherwise specified, the Junior Engineers
Under/Order of transfer and posting shall immediately procesd to their
respective place of posting and all the controlling officers shall Tece

the officials under order of transfer at the earliest without waiting for the
substitute. The relief of officials should not be delayed by the controlling
officers for any reasons. The cases, where officials under order of

_ transfer are not relieved within 30 days, will be brought to the notice of

the Director General of works for taking action against the defaulting

officer.

2. Division/Circle/Zone, the controlling officer must accept the joining

report and in cases of non-availability of particular post, intimation may
be given to this office. This has become necessary to avoid irregularition
waiting period of Junior Engineers (Civil/Electrical).

3. Due to increase in the normal tenure at soft stations, it is very likely that
there will be Junior Engineers in excess of sanctioned strength in some
offices, which is unavoidable. All Superintending Engineers and
Executive Engineers are therefore requested to accept the joining reports
of Junior Engineers concerned who, on their transfer, submit their
joining report to them. If something they want to say, they may take up
the matter with this office. All Chief Engineers, Superintending
Engineers and Executive Engineers are requested to “ensure that the
Junior Engineers (Civil/Electrical) under orders of transfer are relieved
within a time frame of 30 days to enable them to join their new places of
posting and relief of such officials should not be held up for any reason
whatsoever. ‘

4. In the case of Junior Engineers (Civil/Electrical) are not relieved, they

will automatically stand relieved at the end of the month immediately
following the month of issue of transfer orders and they are not be
eligible to draw pay and allowance from their present office. Thereafter

A

DY



-

<

their transfer orders will be cancelled/modified or further instruction
made by this office of the Director General of Works, CPWD, New
Delhi. | | |

5. The Junior Engineers (Civil/Electrical) posted to planning office shall
move first without waiting for their substitute. “

" This order supercedes all previous orders issued in respect of any of the
Junior Engineers mentioned in this Office Order.

Sd/-
Tliegible

(BX.Das)
SUPERINTENDING ENGINEER
CO-ORDINATION CIRCLE (ER).
Copy forwarded to: - '
) ' . d . . . ‘
I. The Director General Works, CPWD, EC-VI Section, Nirman ~
Bhawan, New Delhi-110011. | - |
2. The Additional Director General (ER), CPWD, Kolkata-20. |
3. The Chief Engineer, (Elect), C.P.W.D." of Eastem Zone-HQ IBB
‘ Zone. |
4. The concemed Superintending Engineer (Elect) i/c Superintending
Engineer (P&A) (Elect.), CP.W.D.
5. The Concerned Executive Engineer (Elect.), C.P.W.D.
6. Person Concerned (through their controlling Office)
7. The CPWD Junior Engineers’ Association, Kolkata.

Sd/-
Tllegible

O/c. SUPERINTENDING ENGINEER
CO-ORDINATION CIRCLE (ER). ~
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© Bub sum-aesuding Relesve of self under order or Tramter.
. Refte21 (10&)/.;3(C¢-ordn)/BR/@?D/@L/QGOB/MZ ATl 3,04

Respected Sir,
Upon canphtm of Tenure nt NHerth East

N . opd snbsequeat transfer order-at reflered ghove 1 nay:

plecse %o.releaved at sn early dete & thera-by tmmng;

©. w8 to: comply with the solid order and te join in my new,

plmc of poeting without .any - further delay;

-In this connection I am- to meritistied ham- X
w&thvthat Ié have alregdy ‘covered more than six minth even -~ -

after eonplettan of my tenure -gat North Fest during uptmherw, .

zms.
"I #hell de thenkfull te yeu fer ysur consgi-

“ ’éereti.on ond kiné necessary actien &in this regard.

Thenking you,

Yours faithfully

~
Qq( K JMUKHOPADHYAY )
JE(E) /MCESD=1T
Langjing,Inphal.

Cepy tes~

1.Superintending Emgineer Go-om ti.e CWD
“igam paloce, 5nd 0 Bl g.for hon !

2.5uperintending Engineer(Blect),3.C.E.C for infor-
mation with a request to mleave et an early dodc
consideri the grounde nentioned &n ‘ay tmmfer
representetions -

S.Assistont Engineer(Eleot)/MCESD=II,CPYD,Langjing
ém%rml.witb a request te relesve me at gn eerly

\oSae

( RMURMOPADRYAY )



" GOVERNMENT OF INDIA
cpmm PUBLIC WORKS DEPARTMENT

. PPt

&' The Executive Er*ineer(g)
- Silchar Central Elect, Divn.
CPWD, Silchar~2

Sub;ect:* Regarding Releave ef Sri.K.Mukhopadhyay JE(E)
MCESD-II,CPWD Imphal. -

- 8ir.. L ' ,
" An’ application received Prom Sri R Mukhopadhyay : ‘
~ :wJE(E)Aattatched to Manipur Centrgl Electriéal:Sub<Division=II'
-, . CPWD;Imphal:under. Siicher Elect Division'on, the aebove men= =
" tiened: subject: is forwarded herewith:for onward trensmisgsion: .
jto competent*authority for further neceesary ‘actien pleawe. ﬁ“:vﬂ,

REFC LTINS -} B K.Mukhopadhyay,JE(E) has completedmz years,tenurea}N*ﬂ*
“4in this Sub<Divisiefi iHe-can. be: releaved enly after jeinin # e T
of a substitute. N ”“‘, | e

LEncle quplication stated abeve
in triplicate.,..

~ Yours. faithfully

Assistant Engineer(E)
MCESD-II,CPWD,GC,CRPF
Lengjing,Imphal.

N//Copy to:- Sri.K.Mukhopadhyay JE(E)/MCESD—II,CPWD,GC,CRPP
v Langjing,Imphal for informetion please,

e
ASSISTANT ENGINEER(E)
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T 1) To *Copply with ‘SE(co
- dB{c) /BRYCRVD |

fapbal on 24,9.01.Subsequent upon joining further order
© O Vide, .
T 8(1)/

'Sup'

/ r O
c ) ( N
‘»f// | NNPKARE - ()
o ) . . . - T
- The Executime Engineer(Elect) S
‘Silchar.Central Elect.Division = i
C.P.W.D,Malugram Mela Road, )

B s-i'l’Chaf_‘-'o-- tdes i cee o2

(Through Proper Channel)

%Im%leméhtation of Tran?fe£)7rd?r ofJéE;7E§£g§¥b/¢uf;;".
Fowssb(co—ordinatien)No.21(104) /SE(co=ordn) /ER/C AEEA
.= CAL/2003/142 dtoZ.B.Ol and ‘release thereofé. R

Respected Sir, .

_ _ Please ref@r my letter dt.12.4.04
regarding -the abeve subject and ferwarded by the -

AE(E) vide his No.8(1)/MCESD—II/200§{05 dte.12.4;04, .- ]

as:well request made to: you personally ‘in your ‘chember - -

oen 9ebeOk, I 'would. Iike to~placegthevfallGWithfew3p€S(j;;

}before;?o@ﬂﬁgr faveur of;Ydun.justicea?«Ur i

/CAL/2001/450"dts1267:01 T have joined at .

Tt

%aur No . camp~-Imphal/SCED/2001 < dts1809,01. arid “No . -

naﬁéﬁg“mé;édditiongl'charge of anether JE as a stop gap -
arrangement, . _

All the above said orders has béeri carried

;L;dutIWith'Iével best effort and without ‘any question. - -

. (2) I have narrated my bhysiéaI problems(Being'alybnst

’ﬁ'VicfimﬁdffAﬁkyléssing spondelities)as well family problems

through my“earlier representations(copies of which has been
endorsséd to your office from time to time)ap@peatedly,

(3)However six months latter even after cempletion of
my tenure,Transfer order as reffered in the SUB:has been issued
by S.E(co=ord)effice. '

.. After that another two months has alreadgfbeen;lapsed
but nothing positive is being heard from your end. -

(4)Though the stipulated tenure at this hard area is of
twe years,I have almost completed 3 years.In this connection-
once gfain yeur geodself is requested to kindly go threugh
the oépien of the CE(NEZ),C.P.W.D, Shillong vide his No.
17/6/2001~Admn dt.7/4/03(cepy enclosed).,

. SIPy 4 considerable period of Eight months time has
alreddy been passed even ailer completion of tenure.Further
delay due to release compels me to loose my patience and
which adversely affecting wy health as weai my duties,

Cont.page-Z

o

~67d) ot F166 brder Now2-sE(S)/ v

A

CESD=11/2001/615: 4t.2749.03- 0f AE(EY ,MCESD-IT ‘entrustod - |



.local arrangement.-as:immediately”as possible

. Copy to:e -gjsgb

v o

_As_such,your kindself:is ‘Eé again earnestly reque-
sted to be more :sympathetic and release me by making

Thenking you,

4 .
[y

Yours faithfully

\o,%\%\x
( K.MUKHOPADHYAY)

JE(E) /MCESD=IT
CPWD, IMPHAL ,
MANIPUR.,

| -

.

F -

7 71)The SE'('ba-oraina;g~13¢n)E;;sté-m Region,CPWD, .

et 20d MSO”B1dg N4 rpadsce "Cal=20" thiough - " .

proper channel for.information and’ further
.. . necessary action please and one. gdvance - Copysi. -

1i)The SE(Elect),GCEC;Banuni Maidan,Guwahati-21"
.. thraugh proper channel for information and
.. . hecessary action please and one advance COpYe

111)The :AE(E)/YCESD=1IT,CPWD,GC, CRPF,Langjing, Imphal
. for information with o request to releave me at
" the earliest. ST
.- . 1
iv)The Zonal Sécretatry,CPWD JE's Association Eastern
Zone ground floor;Nizam palace cal-20 for infor—
mation and further necessary action please,

( K.MUKHOPADHYAY)

wv
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o o - Aangrure -€

s The Executive Engineef(E):.n S
IPER - Silchar Central Elect.Divne @i’ i
E C.P.W.D,Silchar-2 L " (3rd Reminder)

(Through Proper Channel)'“

: RN - ‘Sub:~Regarding releave of Self. under order of Transfer
i vide 21(104)/SE(CO-erdn)/ER/CPWD/CAL/2003/1a2 dtele3.04,

Respected Sir,

Please refer my earlier reminders dt.12.4.04
-and 3.5.04 regarding above subject,I ‘am compelled to place
-the fact‘that even after completion.of my tenure at North
East a.period of 10 Months(probably considerable) has. already
-~ been passed but all my ‘request has ‘gone: in Vain, )

LT Hownver ‘once: again i'am~request1ng your goodself
to look ln to the matter and releave me by making lOCal/tempo— .
rary arrangement at .the earliest .possible enabllng me ‘to:. join ... -

in calcutta my new p]ace of posting.

Thanklng you,

Yuors faithfully

L\t ol

(K MUKHOPADRYAY)
JE(ELECT)

SCE] ,MCESD-IT

Imphql,Nanipuro

Copy to:-1.The Superintending Engineer(Co-ordination)EZ,CPWD
Calcutta through proper: channel.He is requested to
see the implememtations of his transfer order
conditions vide his no.21(104)/SE9co~ordn)/ER/CPUD]
CAL/2003/142 dtolie3e04.

2.The S.E(Elect),G.C.E.C Guwahati through proper channel
with request (1)kindly recall the problems narrated
by me through several representation.
(ii)to releave me by making lowal/temporary arrangement,

€\ § 3.The Assistant Engineer(Elect),MCESD-II,CPWD,Imphal
:E%L// with the reguest to make necessary arrangement for my
earliest release,

{;\ Cont.page-2
WS
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. A.The Zonal Secretary,(EZ) CPWD :JE S Association = . .. -
o astern Zone: Nizam Palace calcitta with a requebt VT
ﬁo look: ln %0 the matter in a positive mannerﬁ“,» :

\0%3 M*«ﬂ@“ :

( K. MUKHOPADHYAY):"
J.E(E).
MCESD-II Imphale
Manipure
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The Addition?l ‘ DiI‘OCtO r GGner&l(Easte m Zone)

CiP.Y.De NIZAM.PALACE. IR
234/L AJC .BOSI ROADL. .. ER
CALCUTT/L-f—«?ooozo.' L i

(Through Proper Channel) f{Q&VOA&(Q~ CbE?:f?'.

{ ' .
Sub:fﬂransfer‘from_IMPHAL to CALCUTTA order N0021(1Oh)/SE
'6Co—ordn)/ER%CPWD/GAL/2003/1hz Atoks3.04 and release
thercoffs '

Sir,
With humble regards I' would like to place the following
few points for favour of your Justice please, '

(1) .To comply with SE(Co-~ord)office order No.21 SE(C)/ -

JE(C)/ER/CPWD/CAL/20Q1/h90 dte1257.01.1 have joined at.Imphal ., ;v 
on 24409501 ¢Subsequent-upon- oining further order from Ex.Engr.. . -

(Eiegh)vide"Cgmp=1mphal/SCED 20071 "dte18:90,01 and No«8(1)/MCESD-IT -

_/?QOj/ﬁjﬁﬁﬁ%§27.9p03gof;AE(E),MCESD——Il:éntrustedﬂme‘éhﬂif@bpalﬁ,{7

... .chargel of ansther JE asia’stop gap arrangements: e .
vwns | AL the above:sadd orders ha$: been carried out’with level’ . "
’ bésﬁ*éfférk‘&*without“éh? questions © ov ' o

'J(??_Sirzji'ﬁgve narrated m uphysipal~prdblémé(Béihg‘a‘ﬁbrﬁtx
_6ﬁ“Ankylo$ng;Spondelitiés{ to

arca at Manipur through- several representations to competant.

(e

authority.iy family problemz(Toing the only made membél‘infmy’famiiy

having|dependant old & sick lother,wife. and school. gadng daughter)
has also been depitted iiv my reprezentations, ’ L

tationg(5th time)for early transfer,

N . . L, A . A." .‘,‘
(3) Any how,six months later even after completdon of tenura

transfer order as"relffered in the SUB: hes been iscued by SE(Co-ord)

office but without releaver.AnotheT Five moniig after Lhe issve of
transfer order has already boen lapsced but neither substitute is
posted lvor I am releaved.Several approabhs has been made to releave
me by making local arrangement as stop £Ap measure.

Dut all my request has gone in vain & it is felt that the .
competant authority is Vvery much reluctant to releave me.

(&) Sir, a considerable period of almost 1 Yr.has already
been ndsged even after completion of tenure at NORTH FAST.[Further
delay in my Ielcase leaves me in a state of mental coma & cveryday
feeling physically jeoparadised to pull on my day to day extremely
hazardous duties under a deteriorated law & order situatlion as it
prevalls at Manipur & Nagaland. '

Cont.Fage-2

/0‘%(/ | | ﬁM&L\E@”{A
To | | ¥

o serve in this cold % Hilly;",f;;

. But no consideration has been made to oy sevéraqueprbsén;g‘"

]
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As such, your kindself is reqguested to look in to the
matter at the earlicst so th&t-T con be veleaved immediately.

I shall be thankfull ‘to you a evcr‘ for your thuskind of
action to redress my montal agonNya. _

‘Thanking You, : e
' . Yours althfully

Ve o

(K. rUK I0PADHYAY)
E(ELECT).
sch ,JFICESD-IT

} , v Imphal,Manipur..

_,5~RU°' L b avguese -
1+¢The. Chief. anineor(fh& CPUD ‘Cal.cutta for imnodlqte nuitable"&'{i
'[ action pleage(Rcfercnce uL(LlQ) GFLCk‘ o
- Letter No. 8(h)/GCFC/L-I/2oo3/172 02l 11 0034 Ny
E g/GCPP/u-I/2003/801 At.27,5.03 o
/GFCF/H-I/2OOJ/J5) dtele9.03

'fé/;;;”SuperlnLendinf anineer(CoaordlnaLlon)FR CPWD Caloutta. ”

for information and. necessary action plcasc° -

| information and ﬁﬁcps sary actjon pJ\cho

"wlo

he EYQEnqinecr(Lloc ;). BCED, CPWD \1lcha* Tor’ informqflon w;th
once again a requast to releavc me at the earliest, o

HoThe Asscistant anlnecr(llect),MCf 5D-11,CPUD GC,CRPF,Langjin
| for information & necessary action p]ﬁn € o

- 6.The Zonal Secretary,CPWD JE's Asscciation Ea tern Zone Gr.Floor
Nizam palace Cal-20 for 1nfornﬁtjon and further necescary

? action pleasce.

. %
| - o \g;ﬁﬁéi;imb?ﬁf

|

. _ | ( K. MUKHOPADHYAY)

. JE(Elect)

| MCESD-I1,CPHD, Imphal
' Manipur,

| ‘ . ,
5°Thc,Superintcnding~Lng*ﬂen“(r1ec‘\ C.V.L.C,CPWD,Guwahuti-for Lo
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GCED-1/G hvraiahi

kallol Mukherres

SCED/Siichar, HQ nal
——e——r A R ] retreanent from
g 31.00.05.1n partial
© oo T madification of T.0),
R e 4 He:j42 dt04.03.09,

‘bb _,

Amg:) Kr. Riy apting ¢ o

GLED-UGuwahat CEUED Tiuwanat, ] Retentkan upio 3706

+Q:Doom Dooma f Ri): Doom Doema
TZCED) Tempur . ¥ZCE /. Te;qxn“

_éawan W s
Savey Ghod Dasudar [ RCGEDTY Kol T TRCR
Rer, Poddar KCED-T Kol |SCED YKol L Rajb ey

Retention uia V36
Tapan Bhottedwya

| Srata bankl T VRCEMIY Kol . TRCEC UL ] Psm.m
A S Quita T TTECEDV Kol LkCED D %ol T Amit Dey,

] ‘;/asr;w wmu N KOECL Kol T RCE Rl [ TK Coattoparsyay
' KCED MY/ Kol

KCELY Kel RCEDRY Rl Riren Pockiar

ED YKol 0 —
) '1 BBED, Kof Debasish Dey. T

e

\ - Meba: In view of dorv virssnieyg oF PAO{EZ; C pwn Huodketa &7 8 selany of Jhia pmd in QXeess

1 et Samtio;mi slrecgty sholl not %o poid, af concammed ary seguesied L implamest this

| srder of lm*\m urgasbly. Congsgurnos of mm«p»a; merd of anfary b Uhe Ilx shall rest with
DD’z of um memmed of¥ices. B

. . o . :
oo 10 Ty penz;s; of. ‘E:./.Sw :‘3' YD, wf;w. Dé}h;'u b5 by '.-'i‘.i21015;{?2/2060—&(;-\{1
e dated ;;;'0{9-8&2&!}0, ubiesi  othdndise  specified " Ui lGinétTs
undCr/(‘rdﬁ c“ 3""“*#{"(-@ iting  shat ‘*-“f‘rx~'=n~ﬂ-*ﬂ

dhe fontroiting officers mdﬂ m.e;e me
- _ o ; UP Q md o‘ tré \fu At the eaniest without waiting for the
R A «--;e,‘ hi relief o officials sheuld nob be deiayad by the controfling

[ oFﬁ ors for &y reasons. The cases, where ofiicdls '
- under. migler ,‘.,f t;dﬂ:;ff:! arg not ml'eved within: 4 L*..,,/., wili e urmr_,m to tne
o '-{}ot,ice'c;f the Directer Generat of . Woiks for isking asticn against - the
N defaulting officer. ' ' '

cu‘!t/ ,"..:

=
oo

‘ Division/Clecie/Zome, the contolling Dffiver souat acient the loining resort
‘ , and in-cases of non-avalishiity of pariziaar post piimation may ba given

te this office. This has becuma Hv‘.:.’\...;':uuﬂ‘( e ' nrebon of walting
period of Junior Engineers {Civi/iectricall,

Fa

";;tc '-QN ;

’

3. Dug 10 increase In the ronnal twurs S0, DS wERy filely that
S there will be Jurior Enginesss i exgins o vﬂ‘“‘lr"k,J strength in some
b Coffices, wihich i ynavoigebly, sumennmendicg Enginears & Bxecutive
Engineers are therefae roguested (o aocept e rining rephas of Junior
Engineess coneemed who, un theic Sandfer, o el jorhng repott o
them, 17 somsthing they want < say, the airm g the matter latar with
this Gffice, Al Chigt Enginesrs, Supenir.. ":""i S 30 Fxecutive
LRGineers ane ceguested 10 ensure th at L R 3 {Cvit/Elecincal)
coder ooders of bansfr gie reiovan Witk 5 4 Jays to enatie
; W ta s el new giaces of posting e s of o “=;’8‘:<‘,i&i‘.~ should 1ot
i ba hiedd Cp o ary resson whalsoever
’ E oI zase the lunior Enymedrs (Theditia Ly Vel
! :-,uti“‘-vai"r::];'; Aand reloved gt i Y {Ozsf.)i":‘.?\;
\ the month of wsue of wonsh
|
.

and sllo, ances from thew i

r‘“.»e:‘ cansoiiv ddqdifiest o ?mf'}‘aer EESRE EiYe

Ciractor Genernn of Wones, ) SRR, My {..-x.u\i

MR




e T

e e

5. The junior Engincers (ChlfEiectrical) posted o panning office shali move

first without walting for theit stbstite.

Save. This Order supertedes all previous orders isg
the Junior Engineers mentioned in this Office Order.

ued i respect of any of

(B.K. DAS)

SUREOINTENDING EHGINEER

i N

Copy forwarded for information bo ;

—t

The Dircceor General of Works, COWS, BV St
Delthi- 110011, .. '
2. The Additional Director Genera! (£
The Craef Engineer, (et ), C.F VL
- The Concermsd & P vivending £
(PEA) (Blect. Y of SRS, Bastam Regm:‘::
The correimed trenutive :;ﬂgu*f*u (Bt
Fersan Concemad {trough thelr confraliing Officer)
The CPWO Junior Fnozrv-'erﬁ Assogabion, K )fivw’n”

Bl o

~ oo

ATICN CIRCLE (ER)

jor, Nirmen fhawan, New

ENGINEE: (“\

FLIRCLE
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RELEVANT PORTION OF TRANSFER ORDERS OF J.E.
-Type Copy- _ ANNEXURE -G1

GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS DEPARTMENT
OFFICE OF THE SUPERINTENDIDNG ENGINEER
COORDINATION CIRCLE (ER),
2P MSO BUILDING, NIZAM PALACE, 27" FLOOR,
234/4 A.J.C. BOSE ROAD, KOLKATA-29 .
TEL: (033) 2247-7416, FAX NO. (033) 2281-3183.

No.21(104)/SE(Co-ordn.)/ER/CPWD/CAL/2004/672 Dated :11/11/2004

OFFICE ORDER
| The Chief Engineer (EZ-), CP.W.D., Kolkata is pleased to order the . -
~ transfer/posting of the following Junior Engineer (Elect)) with immediate effect

" in public interest.
" SL.Ne. NAMEOFSE®E) FROM TO . VICE
Shri/Smt. (
L P.S.ADHIKARI KCEC-VKOL SECO-L, IBBZ, HQ: SUBRATA HALDAR
' BAKCIGHAT )
2. SUBRATA BECE-,, IBBZ  KCED-VL, KOL ANUP SENGUPTA
3 ANUP SENGUPTA KCED-VL,KOL KCED-I, KOL S.K.NASKAR
4, —_—
S. B ——— ——— it PR
6. — e — —_—
7. e '
8. PRADIP KR. KCEDL,KOL  SCED, SESR, TKBISWAS
SAHA
' ' ¢
24 KOLLOL SCED/SILC KCED-II, KOL ARUP KUMAR
~ MUKHERJEE -HAR, HQ: OPTING FOR VOL
IMPHAL RETIREMENT FROM
31.01.05. IN PARTIAL
MODIFICATION OF T.O.
- NO.142 DT.04.03.03.
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Note: -In view of the warning of PAD (EZ), CPWD, Kolkata about salary of
JEs posted in excess of Sanctioned strength shall not be paid, all concerned are
requested to implement this order of transfer urgentfy. Cthequence of non-
payment of salary to the JEs shall rest with DDO’s of the concerned officer.

In terms of DGW, CPWD, New Delhi’s O.M. No.A-220 15ﬁ2/2000-éc-

- VI dated 09-8-2000, unless otherwise specified, the Junior Engineers

Under/Order of transfer and posting shall immediately proceed to their

respective place of postmg and all the controlling officers shall mﬂﬂve

the officials under order of transfer at the earliest without waiting fqr the

substitute. The relief of officials should not be delayed by the controlling

officers for any reasons The cdses, where officials under order of

. transfer are not relieved within 30 days, will be brought to the notice of
the Director General of works for- takmg action against the defaultmg

ofﬁcet

Division/Circle/Zone, the controlling officer must accept the' joining
repbrt and in cases of non-availability of particular post, inﬁn;aﬁon may
be glven to this office. This has beoome. necessary to avoid inégularitio‘n |
waiting period of Junior Engineers (Civil/Electrical).

* Due to increase in the normal tenure at soft stations, it is very likely that

there will be J_upior Engineers in excess of sanctioned suéngth in some
offices, which is unavoidable. All Superintending Engineers and
Executive Engineers are therefore requested to accept the joining reports
of Junior Engmeers concerned who, on their transfer, submit their
]ommg report to them. If somethmg they want to say, they may take up
the matter w1th this office. All Chief Engineers, Superintending
Engineers and Executive Engmeers are requested to ensure that the
Junior Engmeers (Civil/Electrical) under orders of transfer are relieved
within a time frame of 30 days to enable them to join their new places of
postmg and relief of such officials shou]d not be held up for any reason
whatsoever.

In the case Qf Junior Engmeers (Civil/Electrical) are not relieved, they

- will automatically stand relieved at the end of the month- immediately

following the month of issue of transfer orders and they are not be
eligible to draw pay and allowance from their present office. Thereafter

N,

ko
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their transfer orders will be cancelled/modified or further instruction
made by this office of the Direcfor General of Works, CPWD, New
Delhi. |

5.  The Junior Engmeers (lelElecmcal) posted to planmng office shall
move ﬁrst without wmtmg for their substitute.

This order supercedes all previous ‘orders issued in respect of any of the

~ Junior Engineers mentioned in this Office Order.

Tllegible

(B.K.Das) ‘
SUPERINTENDING ENGINEER
- " CO-ORDINATION CIRCLE (ER).
Copy fofwardedto: - -

8. The Director General Works CPWD EC-VI Sectlon, "Nirman
Bhawan, New Delhi-110011. _

9, rhe Additional Director General (ER), CPWD), Kolkata-20. -

10. The Chief Engineer, (Elect), C.P.W.D. of Eastern Zone-HQ IBB
Zone, -

11. The concemed Supermtendmg Engineer (Elect) ile Slmenmcndmg
Engmeer (P&A) (Elect.), C.P. W D. '

12. The Concemed Executive Engmeer (Elect.), CP.W.D.

13 Person Concemed (through their controllmg Oﬂice)
14. The CPWD Junior Engineers’ Assocm’non, Kolkata.

Sd/-

&g\yé)\ L " lllegible
Q} yf - O/c  SUPERINTENDING ENGINEER
S " CO-ORDINATION CIRCLE (ER).
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silchar Central Elect. Division,
C.Pow.D‘i’ ~SilFCI').'a.r.",:-'- 23 . ‘

Cre
\4Executiv_e Engineer{Eiect.), KNNEK WhE - 1\7\‘

Lo,

(Through proper channel) o

¥

2y
K

,Régéféiﬁg?felieve of self under order of transfer.. .
vide i1+ 1) 21(104)/SE(Cowordn)/ER/CPWD/CAL/ZOQ3/142
dated 4/3/04.
) 21(104) /SE(Co-ordn) /ER/CPWD/CAL/2004/672
B dated 11/11/2004.
S0 3y 0.M.ND.A=22015/72/2000-EC VI dated 9/8/2090
of D.G.W, CDWD, New Delhi.

© Sub 3

Regpected'Sir,

o '. Please refer to my earlier reninders. dated 12/4 /04,
3/5/04,ﬂ12/7/©44;egarding;ab0ve sudbject. In my representations
for transfer and reminders for release under order of transfer,
the £ollowing facts has been repeatedly expressedgforfyour*con—

s;de;ayion-pleaseg;“s

U L I’ﬁhvé(nai:atedmmYapby&ical:problem§<beiﬁ§ a worst’

r Ll Co [)

'HVibfiﬁ30fwAniyidésing Spqueliﬁrgg);asywelllmy_family-prob;emg

having 014 aged and sick mother and:. school going daughter. For

jft:éatment‘bilgelf and because, of family condition, my presence
in my hometpwnjis-extremely~urgent:asgl being the only malc.

member in-my familye.
2. , . 2nd and most jmportantly it is t92 state that 1
have completed m3rfe than 3 years . and 2 monthe in this_hard area

though the stipulated tenure -at this hard area of North East 'is:

strictly of-two yeaLsS.

-.3M§fépﬁei-according to Note(l) of Page-2 Of the

transfer’5}der36ide”N3.21(104)/8E(Co-3rdn)/ER/CPWD/CAL/2054/572

dated 11/11/2004 and in compliance with O.M.NO. A-22015/72/2000+
2Cc-VI dated 9-8-2000 »f D.G.W., CPWD, New Delni it is rejuested
to relieve at the ecarliest without waiting £or the substitute.

'Asmﬁshch‘l request you to be kind enough to relieve
me from your division immidiately without any further delay,
enabeling me to0 join in my new place of posting at Calcutta.

Tnanking yOue.

Znclo:- Yerow copy Of ‘
1. 21 (104)/S2{Co-ordn) /ER/CFD
/CAL /2004 /672
dated 11,/11/04 - 1(one) No.

5. 0.M.No. A-22015/72/2000~-
2c-vI dated 9./8/2000.

Your's faithfully,
W{,\\\\ \“H
(. MUKHOT ADHYAY) ,

Junior =Zngineer{:z),
Manipur Central Mect.Nivn.ll,

S§f G C.p.w.D., GC, CRPF,
' L.angiing, Imphal.
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THE CHI&EF ENGINEER (ELECTRICAL) CPWD,: Nizam Palace,

‘Kolkata - 20, through proper chdnnel for information with

a request to 190k into the matter to.relieve me at the
earliest and one advance c0py. )

The Superintending Engineer(Co-ordlnatlon Circle) Eastern
Region, CPWD, 2nd MSO Building, Nizam Palace, Calcutta=-20
through proper channel for information and further necessary
action please and one advance. copy. . 107

The Superintending Englneer(Electrlcal)o Guwahati Central
Flectrical Circle, Bamunimaidan, Guwahati-21 through proper

channel with the regquest

i) Kindly recall the problems narrated by me through se-
veral repreeentatlonq as well in person.

ii) to relieve mé without any, further delay for want of
reliever. - Advance . copy. .

1

" The Acsistant Engineer(Elect), Manapur Central Elect Sub- :
. D1vision~II, -CpViD, GC CRPE, Langjing, Imphal w1th the re- O

F
-

i quest to relleve me at the earliect._‘ g oL E:;;k_y

The, Unit, Secretaryq LPWD JE's.Asc3c1at13n(Tndla) Manlpur “;

.Unit Imphal for 1nformat13n and further necessary actlon

please.

W/

,“7( X. Md\nO ADHYAY )
JUNIOR INGINESR(Z.ECT.) .
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CENTRAL ADMINISTRATIVE'TRIQQNAL, GUNRAATT BENCH.
. original-gpplication No. 412 of 2001.and 431 of 2001.

pate’ of Crder : This the 27th Day ol March, 2002.

The -Honthle M Justlce D»N.Choydhury,vice¥Chairman.

shri Sushil Kumar Yadav. (OJA.No. 412/2001).

Junior Engineer (Civil)

pDenmagiri Central (Mtc ) Sub Division,

Central Public Works Department,

Demagiri.mizoram i
" and '

shri Bipin Kuwnar, (0.A.431/2001).

Otfice of the assistant Englneer,

TI.B.B.R. (Mtc) Sub Ujvision, CPWD,

Mela Road, Malugram, ‘

silchar-2.

By advocate Sri A.2hmed .
- - Versus =

nion of -India,

presened by the secretary to
e Government of India,
Ministry ot Urban Affairs,

2. Phe Director General (Woxks)
& A .p.W.D.,Nirman Bhawan,
WowF S New Delhi-1ll.

~" 3, The Superintending Enginger (Cc ordination)
circle,,C.P.iW.D., Eastern Reglion,
Nizam palace,,xolkatafzo.

4. The kxeculive kngineer,
Indc Bangladesh Border Road, {(mMte),
DiViSiOn. CJP“:"[‘DA, Malugraﬂ\,
silchar, Assam.’ _

5. The assistant Enyineer,: A
Demaygiri Central (Mte ) Bub-Division,
C.p.W.D, Demayiri, Mizoram.

6. The Assistant Engineer,

I.B.B.R (Mtc) Sub Division, {
¢.p.N.D.,Mela Road, Malugram, '
Silchar-2. . . . . Respondents .

By Sri ®.C.pathak, Addl.C.G.S5.C. ((.A.412/2001)
sri A.K.Qﬁoh?hury,jAgﬂ;qQ(G;@,c (0.Ax431/2001)

— aun b aman e

CHOWDHURY J.(V.C)

goth the applications involve comacn facts and

{ common guestion of law and therefcre bcth aré- taken up

V"‘*//q/for hearing togeth&r .

CRRE e

ol L]

J | - (85 o A nerust -

ft»

%v



The upplibant i, O.h.412/2001 i
artment . presently

2wl

' '_")._ .
/ '&3 - R
(?)‘“
{5 a Junior Englineer

2.
(civil) in the Central public vorks bep
). Sub Division,

he is working at Demagirl Central (Mte
upondentu NO.4 and 5.
ior

C.p.w.D, Demagird, M4 zor ain under re
0.A.431/2001 is also working as a Jun
Road (Mtc) Sub-

The applicant in
Enginear (Civil) -in 1ndo Bangladesh Bonder:
pivision, C.p.wW.D, Malugram, SllChdf—2 under respondents
rder No.21(1)SE B(c)/Je(c ) /ER/CPAD/CAL/2001/
Hos ted out

Nc.4 and 5. By. ©
The

444 dated 31.5.2001 the twWo applicants were p
d in their respective place of posting.
the said crder was transterred

and transtferre
applicant in Gon.412/2001 by k
ame order the applicant in 0.A.431/2001

to Kolkata. 3y the s
ferred to DCD/Dhanbad vice Shri R.N.3ingh
by the respondent NC.3.

was also trans
promoLed by the said order issued
order passed by the aforesaid order

llv
o . ‘ A AN
{7‘7,3 qu DeapiLe the transfer
Feif g f iy’ .
h;ﬂp\( }ﬁ thf espendents in a most Lllegal fashicn falled to glvwu
e '\c‘.“\ B "]
PUREATLARN ,,@ffe ¢ tc the sald orders sc u far these two applicants
AT g -
n\\ \;/?\v///\ (9 . . : L
\k ?>£¢ A re'concerned contended the applicants. It was pleaded 5
N G =2 ¥
AN W
&% ... that since the order was passed affecting about 57 persons
there was no justification for not giving efzect Lo tne
> plicants are

transfer of these twC applicants. The ap
other officers but in a

similarly placed like that of

nost - arbitrary. ., fashion the responuents failed to

adhere to the order of transfer sc far as the appllcants
The applicants

were concerned contended the applicants.
d that as per office memcrandun dated 14.1

also contende
the applicants were entitled to be posted to the place cf
of their tenure.

their cholce on ccmpletion
stated

3. Phe respondents contesked tha claim and

that office memorandum dated 14. 12 .83 Was not applicable
plicants are not encitled for

also mpLared that

nd thereiore these TWo aj
pald slirdulal T wnh

a
the benefit Ul Lhe -t _

' w6
V’H € contd « .3
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after issuance of the transfer orucr daeed 31.5.2001 the
pondent$ No.3 issued another order vide Memo NO. 21(7)/
sE(c)/z-;R/cpwo/olsm_/xox,xmz\/za01/714 dated 28.9.2001 whereby
it was ordered that all transfer posting ogdmr of Group C
and D staff including the Junicf Engineerﬁgfrom kBastern
Reylen to Herehn Hasvern Rkegion and vice ve}sa already
issued but nct implemented was:'tobe kept ;ﬁ abeyance with
immediate effect till further'orderl The respondents
alsc pléaded that appliCantS‘COuld not be released from
their present place of postiny due ﬁo exigencies of
service as thé‘appliCants were aeputed to look after the
works cf maintenance of International Border Road§ wiiich
could not be left un attended due to Natlonal oeuurity
reasons . The ruapcndcnto also pleaded that Silchar Main-
tenance Divlﬂion of CpwD was responsible to maintaln tha

Indc Bangla Border Roads in tnree States viz, Mizoram,

Meghalaya and Tripura covering a total length of 183 Kmng

3

\ 0-A-412/2001 it was stated that the Divisién Was new
\started functioning from 1998 with ld nwabers eL
ﬁb~lonpd strength cf Junior Lnglnecrqﬁ Out of 13 posts

‘five junior Engineers were podtcd. after complctlon

. ® _ ‘ ‘ ‘
\§§5VM_" 6&6 tenure order of transter for three Junicr kngineers
e L [N
N e
g ¥

”'wole Lssued by respcndent No.3 out of five pcsts and
acccrdingly they ware reléased. Znly Lwo Junior Enginzers
ware in poslticn to lock after the entire jurisdicticn

: _ ’ would
under tha division. Theewehore thalr postlng Qutéund@ubtwdly
affecc the movement o©f the B.S.F penaonnel and_CauSing
threat to the national security.
' 4. I have heard Mr A.ahmed, learned counsel 10T che

applicants and rr B.C.pathak, learned Addl.«C.G.5.C tor

responcents in 0.A.412/2001 and Mr A.K.Choudhury, learnad

WA e
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Addl.C.G.5.C for the respondents in 0.A.431/2001 at lengtn.
amictedly the transfer order wWasg 1$8u&qvaj far back as
May 2001. wh@nfﬁhw transfer orders were passed on 21.%5.2001
the respondents were well aware about the sltuation and

the Lact that these appllcants we o worlklng In the moreoh’

Eastern Reglon. On the pretext of non avallabllity of

persons one 1is not at liberty nct to give effect to its

own decision rendered by it. The communicaticn dated

28.9.2001 kaeeping the matter in abeyance was issuad as a
pure;y stop gap arranjemvnt. The salid oxder also cannot

dllute the ozder of traaner dated 31.5.2001.

I do nct
,4ZfYV tind any justifiable reason fcr not giving effect te the
o
S Y
‘%Sf W;gréasior order for these two applicants. On the pretexc

Qh} rcplacement the duthority cannct precrastinate a

o

order. Contldering all the aspects of the matter,

he maLLor ag reygards the pOﬂting out of these two<

ppliCant% ‘on the purported ground of non avallabllity

ct substltut@s. It was the_re5ponsibility c¢f the respcndents
to take steps for finding out the surrogate. The inaction
on the part of the respondents in not giving efféct to
‘the transfer order in the set of circumstances cannot

be legally sustained. The respendents are directed to
take ‘all out etfort to givé effect to the order of
tran&fer dated 31.2.2001 with utmost expeditlon and at
any rate Within a periocd of two months from the date

Bertilied to We true COREE receipt oi this order, in respect of the applicants -
BT szf“ﬂrmz

Both the applications are accordingly allowed.

here shall, however, be nc order as to costs. -
06//)4 O’V q
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